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water facilities etc. The sistion is
electrified. These facilities are con-
sidered adequate for the present.
Furthér augmeéntation, of thege facili-
ties may be econzidered in future years'
work programme in consultation with
Railway Userg Amenities Committee
anq subject to availability of funds.

90 hfs,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour); 8ir, I have given
a notice on the closure of Jawaharlal
Nehru University and alse on the
situation in Kerala,

SHRI 8. M. BANERJEE (Kanpur):
Sir, Jawaharlal Nehru University has
been closed down. Kindly ask the
Minister to0 make a statement,

MR, SPEAKER: Please listen to
me. 1 have admitted a Calling
Attention on thig subject.

SHRi JYOTIRMOY 'BOSU: B8ir,
I have a bad throat. I want to make
a submission.

MR. SPEAKER: You don't have
mercy on your throat.

Please sit down.

I have to inform the House that I
have admitted the following motion
under Rule 184 given notice of by
Shri Shysmnandan Mishra:

“This House deploreg the recent
violent incident in Calcutta in
which Shri Jayaprakash Narayan's
car was attackeq and g member of
the House Shri Semar Guba and
his colleagues sustained injuries.”
The inotion will be taken up for

discuesion today at 3 P.M. \
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PAPERS LAID ON THE TABLE
Orders of the Delimitation Commision

THE MINISTER OF STATE IN THE
MiINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): I beg to lay on the
“Table—

(1) A copy each of the following
Orderg (Hindi and English versions)
of the Delimitation Commission
under sub-eection (3) of section 10
of the Delimitation Act, 1872:—

(i) Order No. 38 of the Delimi-
tation Commission in respect of
the State of Assam, published im
Notification No. 8.0. 9E) in
Gaxeite of India dated the 16th

February, 1975,

(i) Grder No. 39 of the Deli-

mitation Commission in respect of

the State of West Bengal, pub-

Hshed in Notification No. B8.0.

132(E) In Gntetty of Indla dated
the 1Tth March, 1078,

(2) A statement (Hindi snd Eng-
lish versions) showing reasans for
delay in laying the Order waention-
ed at (1) above.

[Paced in Library. See No. m-.ug%



